CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

0.8,No.27/98
New Delhi: Dated: this the 13th day of November]959¢

HON'BLE MR, S. R ADIGE, VICE CHAIAIAN(p).

shri Jdagdish Kumaxo,
s/o shri fange Ram, )
Fxe Casual Labourer of Department of Culture,

under the Ministry of Human Rasource Development,
New Dalhi, R/o Ghzziabad,

se 080 ﬂpplicanta

{8y adwcate: shri Sant Lal).

Vearsus

1. Union of Indis through
the Secretary, ,
Ministry of Human Resource Bevelopment,
Dep?a rtment of Culture,
Shastri Bhawan,
New Delhi-01,

2. The Joint Secretary (M)
vk, of India,
Ministxry of HRD, .
Deptts of Culture,
Shastri Rhawan,

New Blhi =01,

3, The Under Secretary to the Govt. of India,

Ministry of Human Ressource DPualopmant,
Department of Education,
Shastri Bhaan,
New Delhi =01 «sos. Aespondents,
(3y adwecates shri K,C.D0,Ganguani).
0 RDER(D Rl )

HON'BLE MR.S, Ry ADIGE, VICE CHaI®iaN(n),

foplicant seeks re-engagement and grant of

temporary status with consegquential benefits .

24 I have heard applicant’s counssl Shri $ant

Lal and Réspondmts’ counzel shrei KeCo Do GaNguani,

3. Respondents themsel ve ’haue fumishad the
details of number of days put in by the applicent
with their reply/f‘rorn which it is clear that'
betusen 1989 ang 1995, the 2oplicant has put in

an
service off angd on For/\o verall

-7

neriod of six yearé"



in the year 1990 he cut in 221 days of servim
and in 1993 he put in 217 days of service and
would thersfore qualify for grant of temporary
status in acoordance with the {asusl Labourer
(Grant of Temporary Status and Regularisation)
Schem gy 1993as per raspondents? own records. My
attention has also been invited to seniority
list in respect of daily workers in Respondents-
deptt. in which applicant’s namag features at
51.No.17 while others engaged subsequent to

him are stated to be wntinued in servicoe

4o Respondent-department 1s a large

one and when the next occasion arises for
.engaganen'l: of ecasual lablourers, applicant's
case for engagement should be considered against
the same, Upon re-sngagement applicant will be
antitlad to grant of temporsry status in
accordance with the aforesaid Schems m{,h effe ot
from the dats he put in the required nunber

of days of service with respongents. He may
stbseguently work out his claims for reqularisation
in accordence with ruless and instructions en tha

subjéc‘t.

5e The 04 is disposed of in tems of

para 4 above., No costs,

oLL . .
( SeRedDIG 7
VI GE cqqxqwaw(q).
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